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ORISSA ACT 32 OF 1970 

THE ORTSSA ADDITIONAL STAMP DUTY ACT, 1970 
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2. Definitions 

3. Levy of surcharge 

4. Application of the Indian Stamp Act, f 899 

5. Repeal of Orissa Act 34 of 1962 



QiW Adt 
23 or 1950. 

' [ y m  O R $ ~ A  AD~K~T~oNAL sTAW DZfiY 
ACT, 1970j 

[ Aecdsed t h d  asseitt ~f fits Presidedf dpl the 
18th NOvpbdr,  1970, fist published iri dti 
mtrad~sindfy issue of the Dtissa, G,p&ie, 

dated the 4 8th DecemBar 1970.1 

h ACT Ta LEVY AQDZTIOMAL STAMP DUTY Ih 
REWHCT. bR. CERTAIN XNSTRUMBNTS. 

Be it enacted by the Le'gi~latirre of the $€ate of 
&I$$& ia the Ti~mtyGf9t Y&Y _of the . - Republic of 
Bdia, as f#h~ws:-- 

1.- (1) Thi Aqb may he -called the O r i s s a 
Additional S!amp Duty Act, 1970, 

(2) It extends to the whole of the State of 
Orissa. 

VJ- It shall c,omg into force on s p ~ h  ,date as 
tks S.#ate. Gover~ment may, by *fi otificat io n, appdid 
in hbJf. 

2. lf i  this Act unless the context btherwise-ljoa8 
re.Qaires+ 

[a) &4ruid grEta'' means any ate2 other th4n 
an u~ban are,:; , 

( b ~  "~tb,af i  aqe" rnerias any area withjn t@ 
fadaf I i d w  of any Municipality or ~ofd&f 
Are& anstit~ted under th$ Osissa Mani~if 
pal A G ~ ,  1950. 

1. For Statement of Objects and Reasons sec Orissa Gazelte, Emtmof~inhry: 
dated the 28th September 1970 (NO. 1263). 

2: ern+! idtofbrce w.,e. f. $st F'ebruary 1971,.vide S. 1. 0. hq. 
dU&j fRt'4th Jaauar y 1971, published in Orissa Gazelle, Part 1lfi dated' the 
5th February 19$1.. 



THE ORISSA ADDITIONAL [Or. Act 

((Sees. 3-5) 

3. Notwithstanding anything contained in the 
Levy surcharsa Indian Stamp Act, 1899 (hereinafter referred to as 2 of 189s 

the principal Act), stamp duty leviable under the 
PrincipaI Act in respect of instruments specified in 
the first column of Schedule 1 shall, when such 
instrument purports to transfer .-any i e o v a b I e  
property situate witbin rural areas .and within urban 
areas, be increased by an additional stamp duty i n  
accordance with the rates specified in the second 
column and third column respectively of Schedule II 
on the amounts or value, as the , case: may be, 
specified in the second column of Schedule I. 

A plication P 
4..The provisions- of t h e  princjpal:.Act ,shall, in 

the ~ndlan  $0 far as they are not ijhconsistent with the provisions 
herein contained, apply in respect of any addition# 1899. 
stamp duty leviable under this Act. 

%peal if. . ' 5. The Orissa Additional Stamp Duty Act, 1 962 Orissa Act 
Ofii~." " is hereby repealed, , . 34 of 1962 
oM96Z.. 

>... _ . . 

SCHEDULE ,I. i 

i 
- ,  ,. ', 

(See Section 3) 
I 

~es,cripti.on I < l  . , of instrument . ' , Ahount br ' value on which ! ! 
additionaI.stamp d'dfy is 

leviable " : : ! 

._ . .. !!, . '  ' ! ' , , -  (1) , (2). - 
' i, 1. Instrument referred to in Amount or value , $7 the consi- 

Article 23 of Schedule I-A dcration for such conveyance as 
to the principal Act. set forth . i6 such instrument. 

2. Instrument referred to in Value of thk property of the 
Article 31. of the said greatest value as set forth in 
Schedule. . such instrunlent l 

. , 

3. Instjunie'nt referred to in Value of the property as set. forth 
Article 33 of the said in such'instrument, 
ScheduIe. 

4. Lease including under lease 
or sub-lease. and any agree- 
ment to let or sub-let- 

( i )  where the lease is Amount or value of such fine or 
-;granted for a fine or premium or advance as set 
premium or for money forth i n  such lease; 
advanced and where 
no rent is reserved; 

! : .  - I .  



(ii) where tbe lease is Amount or value of such fine 
granted for a fine or or premium or advance as set 
premium or for money forth in such lease. 
advanced in addit,ion to 
rent reserved. 

5.  Instrument referred to in Amount secured by such instru- 
Article 40 (0) of the said ment. 
Schedule. 

6 .  Instrument referred to in 
article- 

(i) 58 (A) of the said Value of the property settled 
Schedule ; as set forth in such instrument; 

( i i )  58 (B) of the said Value of the property concerned 
Schedule. as set forth in such instrument. 

SCHEDULE 11 
( See Section 3 )  

Rate of additi- Rate of additional 
onal stamp duty stamp duty in 

Amount or value specified i n  in respect of respect of proper- 
column (2) of Schedule I pro p e r t i e s ties situate in 

situate in urban areas 
rural areas 

(1) (2) 13) 
~ o t  exceeding Rs. 2,000 . . Two per cent Three per cent i 
Exceeding Rs. 2,000 but not Three per cent Four and half 

exceeding Rs. 5,000. per cent. 
Exeeeding Rs. 5,000 but not Four per cent Six per cent 

exceeding Rs. 10,000. 
Exceeding Rs. 10,000 but not. Five per cent Seven and half 

exceeding Rs. 25,000. per cent. 
Exceeding Rs. 25,000 . . Six per cent Nine per cent 




